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Super Bazar consumer services

856. SHRI GOPALSINH S.
SOLANKI: Will the Minister of CIVIL
SUPPLIES, CONSUMER AFFAIRS

AND  PUBLIC
pleased to state:

DISTRIBUTION  be

(a) whether a 'social audit' panel was
constituted to look into various aspects of
Super Bazar consumer services;

(b) if so, the details thereof;

(c) the details of achievements made so far
in this regard;

(d) if not, the reasons therefor; and

(e) the measures to be taken thereon?

THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION ~ (SHRI ~ DEVENDRA
PRASAD YADAV): (a) No, Sir.

(c) to (e) Do not arise.

Technology upgradation by small
entrepreneurs
857. SHRI SANJAY DALMIA: Will

the Minister of INDUSTRY be pleased
to state:

(a) whether National Small industries
Corporation has offered opportunities to small
entrepreneurs to upgrade their technology; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI
MURASOLI MARAN): (a) Yes, Sir.

(b) The Small  Industries
Corporation through  its

National
Limited

[RAJYA SABHA]
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Prototype Development and Training Centres
assists small scale enterprises to test the
products and upgrade the same in conformity
with the national and international
specifications. It also helps small scale units
to upgrade their technology by providing
latest machines under their Leasing Scheme.

NSIC through its Technology Transfer
Centre caters to the needs of Small
entrepreneurs with regard to technology
acquisition, adoption and upgradation. This
Centre disseminates technology information
from leading data banks and helps in
enterprise cooperation between Indian and
Foreign enterprises.

Role of Trade Unions in the disinvestment
process of PSUs

858. SHRI O.P. KOHLI: Will the Minister
of INDUSTRY be pleased to
state:

(a) whether Government propose to
deprive the trade union of any active role in
the disinvestment process of the public sector
undertakings;

(b) whether trade unions
representatives are not going to be included
even in the proposed Disinvestment
Commission; and

(c) if so, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI
MURASOLI MARAN): (a) to (c) The setting
up of the Disinvestment Commission is under
consideration of the Government.
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